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ORDER
In IA-3397 /2020 & IA-3789/2020

Reports are taken on record subject to all just exceptions. The
office is directed to maintain the record and put up the same before

the Bench at the time of final disposal.
Accordingly, both IAs are hereby disposed of.

As to IA-3656/2020 seeking exclusion of Covid period from the
lockdown period, since the factory is located in Ghaziabad governed
by Uttar Pradesh lockdown notifications, the period from 25.03.2020
to 31.07.2020 is hereby excluded. For the days calculations not given,
this application is hereby allowed by directing the Applicant to make
calculations of the exclusion period from the Covid period

aforementioned.



Accordingly, this IA-3656/2020 is hereby disposed of.

All other pending applications are listed for hearing on
21.10.2020.
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